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order dateds 15.09.2006_ : L

Heard Mr. Me.Kanungo, Lde. Counsel for the
Applicant aﬁd Mr. S.KeOjha; Ld. Standing Counsel
for the gailways.

The Applicant has approached this Tribunal
without exhausting the departmental remedies

available to him. Hence, the case is diSposed!of

with direction to Respondent.No.2 to finalize

the appeal of the Applicant, if pending, }f not,
it is open to the Applicagt to file éppeal and

the same should be disposed of on herit by

' Respondent No.2 within a pericd of three months

‘from the date of receipt of this order.

Copies of this order be given to the

1Id. Counsels for both the parties.
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